z iy

CENTRAL ADMINISIRATIVE TRIEUNAL,JODHPUR BENCH,

JODHPUR

Date of arder & 8.4.1996

0.A,N0.58/1996

H XKL HOUHAN EXET R XX Applic‘ant

Vs
UNION OF INDIA & RS« e 08 v ReSpG)ﬂdents
swvs
Present

Mr,Vijay Mehta,Advocate,counsel for the applicant.

evy

- CRAM 3

THE HON'BIE MR.GOPAL KRISHNA,VICE CHAIRMAN
THE HON'BIE MR ,O.P.SHARMA ,ADMINISTRAT IVE VMEBER

PP
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Applicant H.K.Chouhan has meved this applica-~

tion under Section 19 of the Administrative Tribunals.

‘" Act,1985, and has challenged Anmnexure A-l dated 14/16,.9,94

by whic;h a penalty of censure was imposed on him. He
has challenged Annexure A-2 by which a show cause notice
wgarding enhancement Of penalty already awarded to that
of reduction of pay Of Rs.l,420/- by three stages in
the time scale of pay Of RS.975-166C for a period of
three years withmﬁ cumulative effect Was “issued

t® 1 him. He has fuz_“ther challenged the .order dated
13.3,95 by which the penalty was enhanced to that Of
reduction in pay by three stages i.e, from Rs,1,420/~.
t@ Rs.1,330/~ in the scale of Rs.-975-1660'f0r a perlod

of three years without cumulative effect as alsoO the

Crljyhet communication dated 5.5.95 by which the applicant was
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informed that the appeal filed by him against the
enhanced penalty imposed has been with-held Dby the
Chief Post Master General, Rajasthan Circle, Jaipur

as the same was not addressed toO the proper authority.

2. We have heard the learned counsel for the

applicant and have perused the records.

3. It is borne oeut by the record that the
applicant's appeal 'a'gainst" the enhanced ‘penalty imposed
by the oréier dated 13,3.95 at Anpexure A-3 has not
been considered by the Chief POst Master General,
Rajasthan Circle,Jaipur as it has not been addressed
t0 the proper authority as required umder Rule 24 of
the CCS(CCA) Rules, 1965,

4. We are Of the view that if the Chief Post
Master General, Rajas: han _Circlé,Jaipur is nct the
appropriate appellate authority, it is opened to him
to transmit the appeal alongwith the annexures thereto
to the appropriate appellate authorify who is competent
under the law to dispose of the Bame. We,accordingly
dispose of this A wiix at the stage of admissibn with
a direction to the respﬁﬁdent NO, 5 to transmit the
appeal alongwith the papers amexed thereto to the
appropriate appellate éuti-zofity for taking a decision
thereon on merits. The entire exercise should be
comleied within a period of four months from the date
of rece:.pt of a copy of thls order by the responuent No.,5.

Iet a copy Of the paper beok be sent alongwith a copy

of this order to respondent No.5.

8 Chig, -
(O,.P SLaig!a) ' (GOpaiI%\ghna)

Menber (A) | x . Vice Chairman
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